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The following Bill was introduced in the Andhra Pradesh Legislative Assembly on

16" December, 2019.

L. A. BILL No. 54 of 2019.

A BILL FURTHER TO AMEND THE ANDHRA PRADESH
UNIVERSITIES ACT, 1991, SRI PADMAVATHI MAHILA VISWA
VIDYALAYAM (WOMEN’S UNIVERSITY) ACT, 1983, THE
DRAVIDIAN UNIVERSITY ACT, 1997, JAWAHARLAL NEHRU
TECHNOLOGICAL UNIVERSITIES ACT, 2008.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventieth(70") year of the Republic of India as follows,-

1. (1) ThisAct may be called the Andhra Pradesh Universities Acts (Amendment)
Act,2019.

It shall be deemed to have come into force with effect on and from 24
October, 2019.

@

p A In the Andhra Pradesh Universities Act, 1991, in section 18, in sub-section
(1), after item (v) under Class I - Ex-Officio Members, the following shall
be inserted, namely,-

“(vi) Chairman, Andhra Pradesh State Council of Higher Education
or hisnominee”

J.409/19

[1]

Short tiltle and
commencement.

Amendment) of
Section 18, Act4 of
1991.
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Amendment of
Section 12,Act 16
of 1983,

Amendment of
Section 17, Act 30
of 1997.

Amendment of
Section 11, Act 30
of 2008.

Repeal of Ordinance
No.6 of 2019.

In Sri Padmavathi Mahila Viswa Vidyalayam (Women’s University) Act, 1983,
in section 12, in sub-section (2), under statute 2, after, item (vii) under Class I -
Ex-Officio Members, the following shall be inserted, namely,-

“(viii) Chairman, Andhra Pradesh State Council of Higher Education or
his nominee. :

In The Dravidian University Act, 1997, in section 17, in sub-section (2),
under statute 4, after item (vi) under Class I - Ex- Officio Members, the
following shall be inserted, namely,-

“(vii) Chairman, Andhra Pradesh State Council of Higher Education or his
nominee.”

In Jawaharlal Nehru Technological Universities Act, 2008, in section 11, in
sub-section (1), after item (v) under Class I - Ex- Officio Members, the following
shall be inserted, namely,- :

“(vi) Chairman, Andhra Pradesh State Council of Higher Education

or his nominee.”

The Andhra Pradesh Universities Acts (Amendment) Ordinance, 2019, is hereby
repealed.
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STATEMENT OF OBJECTS AND REASONS

At present, the Chairman of Andhra Pradesh State Council of Higher Educatlon (APSCHE) is
completely unaware of the changes and developments taking place in the various Universities. His
membership in the Executive Councils of the Universities will strengthen the academic and administrative
functioning ofthe Public Universities.

The Chairman of APSCHE has already an Ex-officio memberin the executive councils of RGUKT-
AP and the recently formed Urdu University. The Chairman of APSCHE playsakeyrole in improving the
Higher Education in the State while coordinating all academic matters between the Government on one
hand and the Universities on the other hand.

Whenever tenure of the nominated members of the Executive Councils expire, the Ex-officio
members have to conduct the council meetings for which quorum is necessary. Sometimes, lack of quorum
is also proving to be a detriment. Thus, even on this ground, having the Chairman of APSCHE in the

Executive Councils of all the Universities is desirable.

The present proposal seeks fo incorporate the Chairman of Andhra Pradesh State Council of
Higher Education (APSCHE) or his nominee as Ex-officio member under Class-I in the composition of

the Executive Councils of the State Universities (Conventional & Specialized).

Accordingly, Government have decided to amend the provisions concerned university Acts, i.e
section 18 of Andhra Pradesh Universities Act, 1991, section 12 of Sri Padmavathi Mahila Viswa Vidyalayam
(Women’s University) Act, 1983, Section 17 of The Dravidian University Act, 1997 and section 11 of
Jawaharlal Nehru Technological Universities Act, 2008_ 3 suitably.

As the Legislature was not then in session, having been prorogued, and it has been decided to give
effect to the above decision immediately, The Andhra Pradesh Universities Acts (Amendment) Ordinance,

2019 (A.P. Ordinance No.6 of 2019) was promulgated by the Governor on the 24 October, 2019.

The Bill seeks to replace the said Ordinance and to give effect to the above decision.

Dr. AUDIMULAPU SURESH,
MINISTER OF EDUCATION
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MEMORANDUM UNDER RULE 95 OF THE HE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Universities Acts (Amendment) Bill, 2019., after it is passed by the

Legislature of the State may be submitted to the Governor for his assent under article 200 of the Constitution
of India. '

Dr. AUDIMULAPU SURESH
MINISTER FOR EDUCATION

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature (I/c.)
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